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Item No.01         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 
 

Appeal No.01/2025/EZ 
(I.A. No.09/2025/EZ) 

 
In the matter of: 
M/S Navkiran Enterprise Pvt. Ltd.  
Padampur, Tukuda, 
P.O. Nuapali, 
Dist. Boudh, 
Orisha – 762018 

…. Appellant(s) 
Versus 

State Pollution Control Board, Odisha 
Through the Regional Officer, 
Department of Forest & Environment, 
Government of Odisha, 
Office of the Regional Office, 
Balangir, Koshal Chowk, Palace Lane, 
Balangir – 767001 

…. Respondent(s) 
Date of hearing: 20.01.2025 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER 
 

For Appellant(s) : Mr. Shatadru Chakraborty, Sr. Adv. (in Virtual Mode) a/w 
  Mr. Ramendu Agarwal, Adv.  

 

 ORDER 
 

1. Heard Mr. Shatadru Chakraborty, learned Senior Counsel (in 

Virtual Mode) assisted by Mr. Ramendu Agarwal, learned Counsel 

appearing for the Appellant. 

2. The Appellant has filed this Appeal seeking quashing of the order 

dated 09.01.2025 issued by the Odisha State Pollution Control 

Board in exercise of power under Section 33A of the Water 

(Prevention and Control of Pollution) Act, 1974 (hereinafter referred 

to as the “Water Act 1974”). The case is that the Appellant company 

is operating a Rice Mill at Padampur, Tukuda, P.O. Nuapali, Dist. 

Boudh, Orisha – 762018 and is engaged in the production and 

processing of rice and preservation of meat, fish, fruits, vegetables, 
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oils and fats. It is stated that the Appellant employs as many as 90 

persons at its factory. It is stated that the Appellant was granted :- 

i) Consent to Establish (CTE) dated 27.01.2022, 

ii) Consent to Operate (CTO) dated 28.01.2022, 

iii) Certificate of Exemption for Ground Water Withdrawal, 

iv) Registration Certificate issued by the Directorate of Factories 

and Boilers, and 

v) License to work at a Factory 

3. The Appellant company is also stated to be registered under the 

Micro, Small and Medium Enterprises Development (MSMED) Act, 

2006. 

4. It is stated that on 20.09.2024, the Appellant was issued a show 

cause notice by the Odisha State Pollution Control Board Under 

Section 25/26 of the Water Act 1974 and Section 21 of the Air 

(Prevention and Control of Pollution) Act, 1981 (hereinafter referred 

to as the “Air Act 1981”). It is stated that the notice dated 

20.09.2024 was not served upon the Appellant but on 01.11.2024, 

when the representative of the Appellant visited the office of the 

respondent Board, the Appellant was informed about the show 

cause and handed over a copy of the same after a lapse of more 

than 60 days. 

5. It is stated that site inspection was carried out by the Board on 

07.12.2024 and Report dated 07.12.2024 along with Analysis 

Report of wastewater sample dated 12.12.2024 was made available 

to the Appellant only on 15.01.2025 along with the Closure Notice. 

It is stated that the Appellant has installed ETP in the Mill which is 

always functional, to collect the effluents discharged in the rice mill 

during manufacturing process. It is stated that on the date of 
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inspection i.e. 07.12.2024, the plant was not manufacturing new 

stock and such the emission of effluent was minimal due to which 

the ETP was not operational at full capacity; it is stated that 

without discharge of effluents, the ETP cannot function at its full 

capacity. It is stated that the impugned order dated 09.01.2025 

being the Closure Order was handed over to the Appellant by the 

Collector and District Magistrate, Boudh. It is stated that the 

Appellant made representations dated 10.01.2025 and 12.01.2025 

explaining the facts stating that there was no violation of the 

Consent conditions. 

6. Mr. Shatadru Chakraborty, learned Senior Counsel for the 

Appellant states that after the filing of the Appeal, certain fresh 

developments have been occurred and fresh inspection has taken 

place of the Appellant Unit in view of the order passed by this 

Tribunal in Original Application No.234/2024/EZ Kishore Kumar 

Meher -Vs.- State of Odisha on 02.01.2025 and therefore, learned 

Counsel for the Appellant prays that he may be permitted to 

withdraw this Appeal with liberty to file fresh proceedings in case 

any cause of action still survives. 

7. The Appeal No.01/2025/EZ is accordingly dismissed with the 

aforesaid directions. 

8. I.As, if any, stand disposed of accordingly. 

9. There shall be no order as to costs. 

..................................... 
B. Amit Sthalekar, JM 

 
 
 

…............................................ 
Dr. Satyagopal Korlapati, EM 

January 20, 2025, 
Appeal No.01/2025/EZ 
(I.A. No.09/2025/EZ) 
SKB 
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VAKALATNAMA 
BEFORE THE LEARNED NATIONAL CGREEN TRIBUNAL ESTERN ZONE BENCH 

Kishore Kumar Meher 
ORIGINAL APPLICATION NO. 234 OF 2024 

State of Odisha & Ors. 

Jlonsafevjnloy Nanie of Advocate: 

C/o LEGAL, OIIONS 
Namrotaa Roy Chowdury, Advocate 

KOLKATA 

hNOW AL0. MEN by these presents M/s. Navkiran Enterprises Pvt. Ltd 1e. the 

respondent no. 6 abovenamed, do hereby in my name and my behalf constituie and appoint 

the undersigried Advocates as ny true and lawful Pleader/Advocate & Aftorneys to appear o 

arnd aCt for ine /us in the metter noted above to file suit, written siatement. conduct suit 

appeal from original suii, rder etc.. And for that nurnose to do all acts and things, whatsoever 

in that connection iblcing compromise of the above matter depositing in or withdrawing 

money tron. filimg or taking G!it of appear, document and payment order fiom Court referring 

Imatters 1n d15;ute bctween the parties lere to arbitration, withdrwing the aboVe mat ters 

with liberty to fiie fresBh suit, sending pruperties released from attachinent, fling execution or 

miscellanecus cases and other petitions, bidding at execution sale, obtaining paynent from 

me/us out of Court withdrawing custody and other fees and doing on my /our behalf other 

acts, in the aove nalter as arc necessary and proper. I hereby agrecing io ratify and confirn: 

all acts so done by the said advocate or attorneys as ny/our oWn acts and as ii done bv 

Ine/our ic al! ients and purpuses. 

I Floor, Gale No.2, Centre Poinl 
21. Old Court louse Street. 
Kolkata 70000i 

Versus 

Dated this l8 day of PebruUy, 2025 

.Respondents 

For 

Navkiran 

Enterprises 
Pvt. 
Ltd. 

Motna 

|60834J20 19 

Director 

Ph- 8777459067 
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